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Presents Mr. M.S.Trivedi, Adv/Apt.

We have heard the applicant's coflusel. His

grievance is against the final order Annexure A-7.

‘He has not sought for a prayer to quash the Ann.A.7

with a specific terms. He directed to amnend the

application suitably within two weeks. <bviously

rhere is a delay if so advise, he may also prefer

an application for condonation of delay. Call on
31st August, 1992.
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| Presents Mr. M.5.8rivedi, Adv/Apt.
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M.A. 239/02 is filed by the applicant for

amendment: of the application, as the application
! on admission stage. M.A. is allowed. The learn

. counsel for the applicant is directed to carry ¢

the amendm=nt in the Registry.

20 The applicant is al so filed M.A. 2@0/97

condonation of delay. There are some object

The M.A. will put up after correction on 17
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| Kyada for the respondents. Call on 8th October, 1992
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. Presenty Mr. M.S.Trivedi, adv/Apt.
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We have heard the applicant's coGnsel. His

; grievance is against-the final order Annexure A-7.
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He has not sought for a prayer to quash the Anh.A.7
n . .

with—& specific terms. He directed to amend the

application suitably within two weeks. OUbvicusly

;there is a delay%af So advise, he may also prefer

an application for condonaticn of delay. Call on

31st August, 1992.
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or the applicant is dire¢ted to carry out

the amendm=nt in the Registry.
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Hence, the M.,A.for :ozﬂﬂmmtion/i.«' rejected and
N.A. also stands rejected on this ground.
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8/10/1992 ‘ Present ¢ Mr,M.S.Trivedi for

the applicant,
Mr.B,R.Kyada for the
respondents,
Shri Kyada seeks 10 days time to
file reply on M,A,240/92,
Call on 22nd October,1992,

‘(R.C.BHATT) IN.V.KRISHNAN)
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Ee Gt . . Present : Mr.M.S.Trivedi for the

applicant.

Mr.B.R.Kyada for the

respondents, &

The applicant has filed M.A.240/9

seeking the condonation of delay in
filing the application. The applicant
was informed by Annexure A/7 order
dated 13/7/1990 that his appeal is
dismissed. This is the impugned order.
This application should have been filed
before 13/7/1991, It is filed only
on 27/9/1992, Though the applicant
grievance arose on 13/7/1990 it is
stateh in the M.S.that ghe delayed
filiné this application, because
representation of similar sithated

persons were also pending., That is not

% a proper reason to delay filing the appeal
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